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O R D E R 

03.12.2018    Mr. L.C.N. Sahdeo, learned counsel appearing on behalf of  

appellant sought permission to withdraw the appeal in view of the settlement 

reached between the parties.  Learned counsel for the respondent also accepts 

the same.  In the circumstances, we allow the prayer and dispose of the appeal 

as withdrawn.  

 
[Justice S.J. Mukhopadhaya] 

Chairperson 

 
 

 
 

[ Justice Bansi Lal Bhat ] 

 Member (Judicial) 
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